HINDUSTAN TIMES, Delhi, 16.7.2025

Page No. 15, Size:(8.82)cms X (12.51)cms.

NATIONAL HUMAN
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NHRC finds irregularities in fake
Cardiologist case

After its enquiry, the National
Human Rights Commission,
(NHRC) India has found several
irregularities in the case of a fake
doctor working as a Cardiologist
at Mission Hospital in Damoh,
Madhya Pradesh. Accordingly, it
has made several recommenda-
tions to the Government of Mad-
hya Pradesh and the Centre seck-
ing action taken reports within
four weeks. The Commission
registered the case on March 28,
2025, and conducted an enquiry,
seeking reports from State au-
thorities.
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NHRC Summer Internship
concludes

The coveted four-week Summer
Internship Programme of the
National Human Rights Commis-
sion (NHRC), India, concluded in
New Delhi. 80 students selected
from different universitics across
the country for the internship
were exposed to the various as-
pects of human rights advocacy,
and the Commission’s activities
promoting and protecting human
rights. Addressing the valedic-
tory session, Chairperson Justice
V Ramasubramanian urged the
interns to prioritise human con-
nection and kindness over mate-
rial pursuits.
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The Train-School Van
Accident at
Alapakkam Railway
Crossing, Is A Result
Of Systemic
Negligence And A
Textbook Case Of
Composite Liability.
It Demands Public
Law Remedy

K Kannan

herecent train accident at the

Alapakkam railway crossing

in Tamil Nadu is a heart-

rending reminder of how in-

stitutional failures and hu-
man negligence can turn an ordinary day
into an everlasting tragedy

The incident in which three school-
going children with their whole lives ahead
of them, perished was preventable. Among
others, one aspired to be a doctor, another
a civil servant, dreams now cruelly extin-
guished due to systemic lapses. Each child
killed was a universe of potential. The pain
of the parents — who saw their children
off to school expecting them to return — is
beyond quantification. For them, the mem-
ory of that morning will never fade, and
their grief will remain lifelong. When
young lives are cut short due to institu-
tional failure, the loss is not only personal
but also a profound moral failure of soci-
ety.

This accident, involving a school van
and an oncoming train, was not an unfore-
seeable catastrophe brought on by fate or
misfortune. It was a tragedy foretold,
shaped by a chain of preventable errors
and official indifference.

At the core of the tragedy is the absence
of a vital safety system — interlocking
mechanisms. These ensure that a train can-
not proceed through a level crossing unless
the gate has been shut and locked. It was
not done at the Alapakkam crossing, which
directly contributed to the fatal sequence
of events. This is criminal negligence, com-
mitted by someone entrusted with protect-
ing lives.

This is a textbook case of composite
negligence in tort law, where multiple par-
ties contribute to a single harmful out-
come. Each is liable both jointly and indi-
vidually.

The Indian Railways, a public authority
and employer of the negligent staff, must
bear vicarious liability Institutions are
accountable not only for what they do but
for what they fail to prevent when due
diligence could have averted disaster: This
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When a manual error

tragedy is not just
about one individual's
misconduct but also
about the absence of a
supervisory mechanism
that could have caught or cor-
rected such dereliction.

The school authorities also failed in
their duty of care. Reports confirm that
the van was operating without a conductor,
whao could have stepped out to check if the
crossing was safe. Such checks are basic
safety protocol. The absence of trained
personnel on a school vehicle constitutes
a grave lapse and makes the school admin-
istration jointly liable with the railway
authorities.

The compensation
announced so far un-
derscores another layer
of the problem. The
state govt has committed %5 lakh to each
family. The railways, under the no-fault 1i-
ability scheme, must pay 28 lakh. But what
does 713 lakh mean to parents who have
lost a child? No sum can be ‘adequate’, but
compensation must be at least symbolic of
the value we place on life and a sign of in-
stitutional responsibility Currently, it falls
far short.

This case should not be resolved purely
through eivil suits or insurance claims.
This is a fit case for a public law remedy,
under Article 21 of the Constitution — the
right to life. The Supreme Court, in judg-

FAULT LINE: Three
children and two others
were killed when a
passenger train
smashed into a school
van which was crossing

a manned gate at
Semmankuppam in

Cuddalore district
onJuly 8

| CUDDALQRE CRASH_

_exposes systemic failure

ments such as Nilabati
Behera vs State of Orissa
and Rudul Sah vs State of
Bihar, has held that mone-
tary compensation must be
paid by the state for the viclation
of fundamental rights when death or
injury occurs due to state inaction or ne-
glect. The high court should entertain a
public interest litigation or even act suo
motu to direct the payment of at least 1
crore per victim. This would reflect the
state’s acknowledgment of its failure and
its resolve to act with moral seriousness.

The Alapakkam tragedy must serve as
a catalyst for reform. There are thousands
of unmanned or poorly managed railway
crossings across India.
The installation of in-
terlocking systems and
sensor-based warnings
should be non-negotiable, not subject to
budgetary whims or bureaucratic lethargy.

Safety upgrades are often deferred in
favour of other capital projects. But the
cost of delay is not just fiscal — it is paid
in lives. We need a zero-tolerance policy for
safety oversight, especially where children
are involved.

The current compensation structure
under the Railway Claims Tribunal Act is
inadequate. The %8 lakh figure has re-
mained stagnant and does not reflect the
real socio-economic value of a lost life.
Compensation must be indexed to inflation

and must reflect a minimum threshold of
decency in catastrophic events caused by
publie authorities.

Moreover, the claims process is cumber-
some. Victims' families are often left to
navigate a bureaucratic maze in their grief.
Automatic, time-bound payouts must re-
place litigation-heavy mechanisms.

Educational institutions must not be
exempt from scrutiny. Every school trans-
port vehicle must have a driver and an at-
tendant and undergo regular inspections.
The district education officer and trans-
port commissioner must be empowered to
conduct safety audits, with penalties in-
cluding withdrawal of school licenses for
repeat violations.

The Alapakkam tragedy will likely dis-
appear from the headlines in a week or two.
But for the families, the pain will remain
eternal. We cannot be a society that moves
on without demanding accountability. Let
these children not become just another
statistic. Let their memory become the
foundation upon which a safer, more hu-
mane system is built.

(The writer was a judge of the Punjab
& Haryana high court

and chairman of the national railway
claims tribunal in New Delhi)

Email your feedback with name
and address to southpole.toi@
timesofindia.com
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Relief after deletion of

PM caricature, apology

SC shields
cartoonist

from arrest

OUR BUREAU

New Delhi: The Supreme
Court on Tuesday granted
anticipatory bail to cartoon-
15t Hemant Malviva, accused
of drawing “objectionabla™
caricatures of Prime Minister
Narendra Modi, RSS workers
and Lord Shiva, as it hinted at
1ssuing orders to curb rising
instances of misuse of free-
dom of speech and expression.

Hemant Malviva

“We will have to do some-
thing in this regard. This 18 too
mmch and going too far, People
these days say anything to an-
yone,” abench of Justlces Sud-
hanshu Dhulia and Aravind
Kumar observed.

The top court granted Mal-
viva interim protection from
coercive action in connec-
tion with an FIR in Madhya
Pradesh after his counsel
Vrinda Grover sald an apology
had been tendered.

Grover also informed the
court that the cartoonist had
deleted the controversial posts.

The bench, however, can-
tloned that if the cartoonist
continued to post or share
any offensive posts on soclal
media, the respondent state
was free to take action against
him under the law.

Additional soliciior-gen-
eral K.M. Natraj, appearing
for the Madhya Pradesh gov-
ernment, argued that the car-
toonist was not entitled to any
*Indulgence” (rellef) as he
had hurt religions sentiments
thriough his action.

The top court, howev-
er, adjourned the matter for
four weeks.

Omn Monday, the bench had
termed Malviva's caricatures
“Inflammatory”, adding that
nao citizen should abuse the
freedom of speech and expres-
slom In such a manner.

Malviva had filed the spe-
clal leave petition against
Madhya Pradesh High Court's
July 3 order dismissing his
anticipatory bail application
on the ground that he was
not entitled to the protection
of Section 41-A of the CrPC/
Sectlon 35 of the BNSS and
safeguards enunciated in the
Supreme Court's judgment in
the Arnesh Kumar vs State of
Bihar (2014) case.
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Make jails disabled-friendly, file report
within six months, SC tells state govt

SUCHITRA KALYAN MOHANTY
@ NewDeln e
THE Supreme Court on Tues-
day directed the Tamil Nadu
government to equip all pris-
ons with disability-friendly in-
frastructure, including acces-
sible toilets, ramps and
support facilities, to safeguard
the rights and dignity of pris-
oners with disabilities.

Abench of Justices J B Pardi-
wala and R Mahadevan said
the denial of accessibility and
essential care to such inmates
violates their fundamental
rights under Articles 14 (right
to equality) and 21 (right to life
and liberty) of the
Constitution.

The court was hearing a peti-
tion filed by L Muruganan-
tham, a physically disabled ad-
vocate, who alleged custodial
abuse and inadequate medical
care during his incarceration
in Tamil Nadu.

The judges said most prisons
remain structurally inaccessi-
ble to individuals with mobility,

EXPRESS ILLUSTRATION

sensory or cognitive impair-
ments, and noted that social
and structural barriers faced
by persons with disabilities are
only magnified within custo-
dial settings.

The bench directed the State
to amend the Tamil Nadu Pris-
on Manual within six months
to ensure compliance with the
Rights of Persons with Disabil-

SUPREME COURT DIRECTIONS

@ Prisons must identify inmates
with disabilities at admission
and allow them to declare their
specific needs

@ Rules and essential information
must be provided in accessible
formats like Braille, h!ﬁ print,
sign language, or simplified
language

® Designated spaces for
physiotherapy, psychatherapy,
and other therapies must be
maintained

® Astate-level access avdit of all
prisons in Tamil Nadu must be
completed within six months by
an expert committee

ities Act, 2016.

Stressing that the Statehas a
constitutional and moral obli-
gation to uphold the rights of
prisoners with disabilities, the
court said this includes not just
protection from discrimination
but also an affirmative duty to
enable rehabilitation and re-
integration into society.

“In the absence of trained

Disability not a ground
for job rejection, says HC

Madurai: The Madurai Bench of
the Madras HC ruled that
disability alone cannot be
grounds for job rejection unless it
hinders duty performance. Justice
Vivek Kurmnar Singh made the
observation while allowing a plea
by R Balamurugan, whose CAPF
constable application was
rejected over a polydactyl thumb,
The court noted the deformity
didn't affect his job efficiency and
directed a re-examination. It
emphasised that govt bodies
must adopt a humanitarian
approach and consider candidates
with minor deformities if they do
not significantly impair job
responsibilities. ENS

caregivers or custodial policies,
prisoners are often denied as-
sistance with essential daily ac-
tivities such as bathing, dress-
ing and eating. This neglect
results in indignity, mental dis-
tress and, at times, serious phys-
ical harm,” the bench noted.
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Ajith death: Custody of 5 cops extended

EXPRESS MEWS SERVICE
@ Swvaganga

THE Judicial Magistrate of
Thirupuvanam, R Venkadesh
Prasanth, on Tuesday extended
the judicial custody of five po-
lice personnel, who were ar-
rested in connection with the
alleged custodial death of B
Ajithkumar, for 15 more days
before adjourning the case.

On the night of June 30, the
Thirupuvanam police arrested
head constable S Raja (36) of
Malavarayanenthal, constable

A Anand (38) of Thirupuvan-
am, constable S Sankaraman-
ikandan (36) of Manamadurai,
constable G Prabhu (42) of
Puthupatti and head constable
G Kannan (47) of Paraikkulam
in connection with Ajithku-
mar's death. In the early hours
of July 1, Judicial Magistrate
Prasanth sent them to judicial
custody for 15 days.

As their custody period end-
ed on Tuesday, the five police-
men appeared before the court
via videoconferencing, during
which the judge extended their

DSP Mohit Kumar held inquiries with
inspector Sureshkumar | ex suspas

custody until July 29, Mean-
while, two more videos, pur-
portedly related to the custodi-
al death case, have emerged.

One video shows Ajithkumar's
brother B Naveenkumar being
taken for questioning by police-
men in plainclothes. The sec-
ond video records conversation
among family members and lo-
cal political functionaries fol-
lowing Ajithkumar's death.

Meanwhile, the CBI team led
by DSP Mohit Kumar contin-
ued its investigation into the
custodial death case for the sec-
ond day on Tuesday. The team
held inquiries with Thirupu-
vanam inspector
Sureshkumar.
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MPHRC’s summer internship program concludes

B Staff Reporter

MADHYA Pradesh Human Rights
Commission's one-month summer
internship program successfullycon-
cluded on July 15, after running from
June 16. A total of 36 students from
prestigious lawinstitutionsacross the
country participated in the program.

The  commission's  Acting
Chairperson, Rajiv Kumar Tandon,
inaugurated the program on June 17.
During the internship, students
received intensive training from
experts on various subjects includ-
ing human rights, the commission's
functioning, arrest laws, cybercrime,
Al, health, and the human rights of
police and prisoners.

For practical experience, the stu-
dentsvisitedvariousinstitutions such
as police stations, juvenile correc-
tional homes, the forensic depart-
ment of AIIMS, the National Judicial
Academy, and the Central Jail.

MP Human Rights Commission concludes intemship; students awarded
certificates on July 15.

At the closing ceremony, certifi-
cates were awarded toall 36 successful
interns.

Former CBI Director Rishi Kumar
Shukla attended as the Chief Guest

and extended his best wishes to the
students for a bright future. The stu-
dents expressed their gratitude for
the cooperation received from the
commission's officers and staff.
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SC calls for norms
on freedom of
speech, expression

NEW DELHI, DHNS

he Supreme Court on
TTuesday said that Arti-

cle 19 deals with free-
domofspeechand expression
and cannot overpower Article
21 of the Constitution, which
provides the right to life and
liberty.

A bench of Justices Surya
Kant and Joymalya Bagchi
asked Attorney General R
Venkataramani, appearing
forthe Centre, to prepare so-
cial media guidelines while
balancing the freedom of
speech and expression with
the rights and duties of oth-
ers.

The courtsaidthatthe free-
domofone personshouldnot
violate the rights of others,
observing that the enforce-
ability of guidelines was the
most difficult part.

The SC was dealing with
a case in which five social
media influencers, including
India’s Got TalenthostSamay
Raina, accused of ridiculing
persons with disabilities, ap-
peared beforeit,

“There are many free ad-
visors in the market. Ignore
them. The guidelines should
conform to constitution-
al principles that balance
freedom with the rights and

duties of a person. We will
have an open debate on such
guidelines. Let all members
of the bar and stakeholders,
including theso-called stake-
holders, share their view-
points,” the bench said.

It also emphasised that
theright to dignity emanates
from the very right that an-
other person may be claim-
ing.

“Article 19 can't overpow-
er Article 21. Suppose a race
takes place between Article 19
and 21. Article 21 hastotrump
Article19,” the SCsaid.

Venkataramani sought
time toassistthecourtonthe
issue and said the enforce-
ability of guidelines wouldre-
quiredetailed consideration.

The court asked the social
mediainfluencerstofile their
replies within two weeks in
response to the petition filed
by the NGO, M/s Cure SMA
Foundation.

Regarding the guidelines,
the SC told the counsel,
“What we aredoingis for pos-
terity. You must ensure that
not a single word is misused
by anyone. You must ensure
balance. We have to protect
citizens’rights. A framework
must be in place to ensure
that the dignity of anyone is
notviolated.”
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The issue with criminalising all adolescent relationships

he Supreme Court of India’s sentencing

judgment in Re: Right to Privacy of

Adolescents (May 2025) is a remarkable

example of the Court revisiting its
stance by prioritising the voice of the young
person most impacted by the criminal case
initiated for her protection.

The Court exercised its extraordinary
jurisdiction, under Article 142 of the Constitution,
and did not impose any sentence on a young man
convicted of aggravated penetrative sexual assault
under Section 6, Protection of Children from
Sexual Offences (POCSO) Act. The case involved a
14-year-old girl from rural West Bengal who left
her home to be with a 25-year-old man. The
criminal justice system was set in motion by her
mother. Although she stayed in a shelter and was
restored to her mother, she left again to be with
the man due to stigma, humiliation, and
surveillance from her family. They got married
and had a child in 2021 — when the girl was 17. He
was arrested subsequently and tried for
kidnapping, rape, aggravated penetrative sexual
assault, and child marriage.

Despite noting the helplessness of the girl in
court, with the child on her lap, the POCSO
Special Court was constrained by stringent legal
provisions and sentenced the accused to 20 years
imprisonment.

In 2022, during the appeal, the Calcutta High
Court recognised her distress — cut-off by her
family and left to care for the baby and a
mother-in-law with cancer, while fighting for the
release of her partner. It noted the
socio-economic background of the couple who
did not understand that their relationship
constituted an offence. Taking a “humane view of
the matter to do complete justice™ the High Court
reversed the lower court’s conviction. While
noting that “the approach adopted under the
POCSO Act renders adolescents vulnerable to
criminal prosecutions for normative sexual
behaviour,” the High Court also made several
problematic comments. including one that female
adolescents should “control sexual urge/urges as
in the eyes of society she is the looser [sic] when
she gives in to enjoy the sexual pleasure of hardly
two minutes”.

Top court’s intervention

Following media outrage over these remarks, the
Supreme Court, in December 2023 took up the
matter suo motu in Re: the Right to Privacy of
Adolescents. It restored the accused’s conviction
and rejected the concepts of “non-exploitative”
sexual acts with a minor aged 14 years, and the
category of “older adolescents”. Incidentally,
both these concepts are recognised in
international human rights law and medical
parlance, respectively. General Comment No. 20
by the Committee on the Rights of the Child
under the UNCRC, exhorts States to “avoid
criminalizing adolescents of similar ages for
factually consensual and non-exploitative sexual
activity”.

Swagata Raha

is a legal researcher
on child protection

Anindita
Pattanayak

is a legal researcher
on child protection

The POCSO
Act’s blanket
assumption that
all sexual acts
involving
adolescents are
inherently
exploitative
needs

to be revisited

Before finalising the sentence, in August 2024,
the Court took a step, befitting the case’s
complexity, by directing the state to appoint an
expert committee comprising a clinical
psychologist, a social scientist, and a child
welfare officer to ascertain whether the “victim”
—now an adult — wanted to continue living with
the accused or preferred to accept benefits
offered by the State Government. The
committee’s report and the Court’s interaction
with the woman revealed the heavy emotional
and financial toll that the legal battle had had on
the family and the “collective failure of the
systems” in protecting her.

The Court recognised the profound irony at
the heart of this case. The young woman had
spent her sparse resources fighting for the
perpetrator’s release, falling into debt and
moving from court to court in desperate attempts
to reunite with her family. It concluded that
“sadly, true justice lies in not sentencing the
accused to undergo imprisonment”, adding that
“if we send the accused to jail, the worst sufferer
will be the victim herself.”

Both the High Court and Supreme Court
barred their cases from being treated as
precedent, with the top court describing this as
an “extraordinary” case. However, empirical
studies suggest that adolescent relationships,
especially above 16 years, is not extraordinary but
a common reality. An Enfold study of 1,715
“romantic cases” showed that out of 7,064
POCSO judgments in Assam, Maharashtra and
West Bengal between 2016 to 2020, 24.3%
involved romantic relationships, with 82% of
victims in such cases refusing to testify against
the accused. Another study by Enfold and P39A
on judicial trends in 264 cases under Section 6,
POCSO Act from these States found that 25.4%
involved consensual relationships.

Various High Courts have emphasised that
criminalising consensual sex was never the
objective of the POCSO Act, while scientific
studies confirm that sexual exploration is normal
for older adolescents. However, recently the
Bombay High Court in Aakash Waghmare vs State
of Maharashtra (2025) refused to quash a case
involving a consensual relationship, by stating
that such petitions should wait until the
government considers the suggestion of
decriminalisation of adolescent sexual
relationships under POCSO Act. This judicial
reluctance reveals the limitations of case-by-case
exceptions and the urgent need for structural
reform.

The system that continues to fail

With remarkable candour, the Supreme Court
acknowledged, “This case is an illustration of the
complete failure of our society and our legal
system.” Community humiliation, family
abandonment, paternalistic judicial language,
absent child protection systems, corrupt legal
practices and sensationalist media coverage
contributed to her seven-year ordeal. However,

the Court’s assumption that implementation of
the rehabilitative provisions under the Juvenile
Justice (Care and Protection of Children) Act, 2015
by the Child Welfare Committee would ensure
that “no victim will face the situation which the
victim in the case had to face”, belies the
experience of many adolescent girls, who
routinely endure institutionalisation, humiliation
and the deprivation of liberty in such cases.

A victim, but of what?

As the law sets the age of consent at 18 —a
development from 2012 before which it was 16 —
the Supreme Court, in its initial judgment, did
not envisage any non-exploitative consensual
relationship involving an adolescent. The
Supreme Court dismissed the observation of the
Calcutta High Court that “the law undermines the
identity of adolescent girls by casting them as
victims, thereby rendering them voiceless”, as
“shocking”, indicating a paternalistic approach
unable to imagine such adolescents as anything
but victims.

However, the expert Committee report
emphatically stated that “the law saw itasa
crime, the victim did not... the legal crime did not
cause any trauma on this particular victim. It was
the consequences thereafter”. Her trauma
stemmed not from the relationship itself but from
police involvement, court proceedings, and her
struggle to secure her partner’s release while
raising a child alone.

This case exposes the fundamental tensions
within the POCSO Act and ground realities of
adolescent sexuality. The girl's consent was
undeniably flawed, given her age, poverty, lack of
a supportive environment and the cultural
acceptability of child marriage, a lack of
opportunities, and exposure and life choices
beyond marriage. Nevertheless, it exemplifies the
need to re-examine the blanket approach under
the POCSO Act and its assumption that all sexual
acts involving adolescents are inherently
exploitative.

Young people who choose to marry early are
often asserting their agency through the very
limited options available within patriarchal
structures, While consent may be flawed in such
cases, it is crucial to interrogate state responses
and whether they are support-oriented, shape
the ability to exercise choice, and expand
options. True justice requires moving beyond
criminalising all adolescent relationships. Instead
it must recognise consent of those above 16 years
with conditions in which consent will be invalid
such as coercion, and sexual relationships with
persons in positions of trust and authority. It also
necessitates addressing the root causes of
underage elopements and power imbalances in
intimate relationships. The Court’s direction to
the central government to consider measures for
comprehensive sexuality education, life-skills
training, emergency assistance, counselling
services and comprehensive data collection on
these interventions, is a step in this direction.




NATIONAL HUMAN
RIGHTS COMMISSION

HINDU, Chennai, 16.7.2025

Page No. 13, Size:(7.14)cms X (12.04)cms.

Opposition calls for Odisha
bandh after student’s death.
says the ‘system failed her’

Satvasundar Barik
BHUBAMNESWAR

The Congress-led Opposi-
tion has called for an Od-
isha bandh on Thursday, as
grief and outrage poured
in from all quarters over
the death of a student who
had set herself on fire after
her complaint against a
teacher accused of alleged
harassment was ignored
on the campus of a college
in Balasore.

Taking to the social me-
dia platform ‘X' early on
Tuesday, Congress leader
Rahul Gandhi said the
death of a daughter seek-
ing justice in Odisha
amounted to murder by
the Bharatiya Janata Party-
led system.

The courageous student
spoke out against sexual
harassment, he said, but
instead of receiving justice,
she was met with threats,
harassment, and relentless
humiliation.

‘Accused shielded’

“Those who were sup-
posed to protect her were
the ones who broke her
spirit. As always, the BJP
system shielded the ac-
cused — and pushed an in-
nocent girl to the point
where she set herself on
fire. This is not suicide; it is
a murder orchestrated by
the system,” he said.

el "' J
Outpouring of grief: Women activists holding a candlelight vigilin

Bhubaneswar for the student. BiswarANIAN ROUT

He questioned the “si-
lence” of Prime Minister
Narendra Modi, saying
whether it was Odisha or
Manipur, daughters of the
country were burning,
breaking down, and dying.
“The country doesn't need
your silence — it needs
answers. India’s daughters
need protection and jus-
tice,” Mr. Gandhi said.

Odisha Governor Hari
Babu Kambhampati said
he was shattered to learn
of the untimely loss of a
voung student.

“Her passing is not just a
tragedy — it is a stark re-
minder of the urgent need
to safeguard our campus-
es. The law will take its
toughest course. Those
responsible will face un-
compromising  punish-
ment,” he said.

Earlier, Odisha Pradesh
Congress Committee Presi-

dent Bhakta Charan Das,
along with leaders of Left
parties, held a press confe-
rence and expressed their
deep anguish over the
death of the girl.

“We have called for an
Odisha bandh on July 17
demanding judicial inquiry
and safety of women,” said
Suresh Panigrahi, State se-
cretary of the Communist
Party of India (Marxist).

UGC probe

Meanwhile, the University
Grant Commission has
constituted a four-member
fact-finding committee to
look into case.

The committee would
examine the circumstanc-
es surrounding the inci-
dence, grievance redressal
mechanism, anti-harass-
ment measures adopted
and student support
systems.
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Court seeks digital
evidence in Thane
POCSO case

Pranali Lotlikar

MUMEAI

A special court in Thane hear-
ing a Protection of Children
from  Sexual  Offences
(POCS0) Act case has directed
the investigating officer (10) to
conduct further investigation
to retrieve digital evidence.
The case involves a mitor
accused of sexually harassing
two female students.

The complainant in her
complaint had alleged that
critical aspects of the investi-
gationwere overlooked by the
police, including failure to
obtain CCTV footage,
omission of crucial witness
statements, and not taking
action against 4 person who
was reportedly informed of
the incident but failed to
report it

According to the complain-
ant, Suraj Yadav, who was
informed about the alleged
harassment, should have been
made a co-accused under
Sections 19 and 21 of the
POCSO Act for not informing
the police. It was further
dlleged that the investigating
officer failed to record state-
ments of two students who
were identified as key wit-
nesses, and that no separate
charge-sheet had been filed in
the case of the second victim,
who also accused the tutor of
stalking and harassment via

Instagram.

The complainant also ques-
tioned the authenticity of a
partnership deed submitted
by the accused, calling it a
forged and fabricated docu-
ment created as an after-
thought

In response, the investigat-
ing officer argued that Suraj
Yadav had no personal knowl-
edge of the incident and
therefore could not be held
liable under POCS0 provi-
sions. The I0 further main-
tained that the mobile chats
had already been seized and
showed no tampering, and
that CCTV footage from out-
side the premises had yielded
no useful information. The 10
claimed that there were no
cameras installed inside the
classes, contrary to the com-
plainants claims of 48 cam-
£ras on site.

After hearing both sides,
the court noted that the inci-
dent twok place within a
tuition class where the
accused worked as a teacher
and directed the I0 to collect
all digital evidence from the
location and surrounding
areas.

As per the prosecution’s
case, tutor Nitin Saxena is
accused of using threats to
compel a juvenile to send pho-
tographs of a 14-year-old vic-
tim to his phone, subse-
quently harassing her.
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The Silent Cries Of Innocence: Addressing

The

Plight Of Child Labourers Around Us

Behind the physical scars lie deeper societal failures; it's
time for all of us—officials, parents, citizens—to recognise
our collective responsibility and end child exploitation

Dr Fazal Wani
wanifazal@gmail.com

chind the dally huistle

and bustle of life, amidst

construction sites  and

dusty rowids, lies a pain-

Ml reality  that  often
goes  nnnoticed:  Hitle children,
some barely in their teens, toil with
bricks and cement, thedr Fraglle bod-
bes burdened with the welght of sur-
vival.

As a midical alficer, 1 witness this
firsthand in my OPIL These chil-
diren come to me with cement-burned
skin, open wounds, and hands that
are cracked like old, dry earth. Thelr
hodies are brudsed, but what pains
mae more I8 thelr gase, tired, empty,
and distant as II someons snatched
their childhood right from thelr
Vs,

When | see the eracks on thelr
hands and the emptiness in thelr
voung cyes, my heart chokes, 1 of
ten striggde o hold my emotions
Sometimes, | have to panse betwoen
writing a preseription or dressing a
wound just o swallow the lomp in
my throat. It's not just the physical
injurics I'm tending to [ feel like
I'm staring Into wounds, soclety
has Inflicted upon Innocence | re-
turn home thinking about them. |
sit alone and ask myselll Why is this
happening right in front of ns® Why
is noope ask ing questjons?

Child Labour 1s legal, So Why
Does 1t Sl Exist?

Thi Child Labour { Prohibition and
Regulation) Act cliarly states that
emploving chilidren in hazardons
work is a punishalde offence. Yet, tho
law is violated every day in front of
onr eves. Children are used as cheap,
volceless labonr exposed 1o unsale
conditions, denisd edocation, and
robbed of their innoconee.

And this makes me wonder and
question myself: Why are so many
peagile stlent? Why are the authord-
thies not secing this? Are the Coun-
cillors, Tehsildars, Police officers,
Teachers, and government officials
unaware of these children working
Inplain sight? Do they never panse fo
quwest fon even once?

Responsibility 1s Not Limited to
One Profession

As & doctor, | have a responsibil-
ity when these children come to me
Bt this responsibility doesn’t stop
at the hospital door. It extends to
everyone In the market, as a clilzen.
In schools, as teachers. [n offices, as
administrators. And on the street, as
fidlow human beings. Romaining si-
benat is & form of participation in this
injustice. These children are being
falled not just by those who explolt
them, but by all of us who look the
othisr way,

Parents Must Be Held Accountabde
Ton

Many of these children are sent

into labour by thelr own families
Parents. driven by poverty or neg
ligence, allow or even foroe thelr
chitldren into work Instead of school,
This is not onlv & beggad faihore ot a
moral one, Mo amount of poverty can
Justity stealing a child's right toedo-
cation, safiety, and a childhood. Asa
sochety, we most also hold parents ac-
conntable, not just cmployers

A Final Appeal

I can treat thelr wounds. Bl who
will heal their lost childhood? Each
sear, cach eracked palm, is not just a
mark of hard work; it s a symbol of
socliEty's fallure. Let's ask ourselves
honestly: If | see a child working
and do nothing, am | not part of the
problem? Let's rise above silence and
Indifference. Let's speak up. Becaise
when & child Is foreed o work, it is
not only thelr fture that s stolen,
it i= onr collective humanity that is
worinidid

The writer is o Medical Officer
at PHC S v
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STA STICS Aslice of life in numbers

More than 10,000 Indians
languishing in foreign jails

While Yemen INDIANS UNDERTRIAL & CONVICTED IN FOREIGN JAILS

has deferred
the execution

of Indian

nurse Nimisha

Priya, there

are thousands

of Indians

languishing in
foreign jails. Most
of these people

are jailed in west
Asian countries.
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Source: Ministry of External Affairs. Data as on March 2025
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Hindu
As Assam CM defends eviction drives, Opposition sniffs ploy to clear space for
corporate houses

https://www.thehindu.com/news/national/assam/as-assam-cm-defends-eviction-drives-
oppn-sniffs-ploy-to-clear-space-for-corporate-houses/article69816480.ece

Updated - July 16, 2025 01:42 am IST - GUWAHATI

Rahul Karmakar

Villagers walk past the debris of their houses, demolished during an eviction drive in
Assam’s Goalpara district on July 12.

Jiten Gohain is the head of one of 218 families evicted during a drive the authorities in
Assam’s Lakhimpur district carried out on July 3 to reclaim 78 acres of Village Grazing
Reserve (VGR) land across four locations.

On July 8, the district’s Sub-Divisional Land Advisory Committee approved the allotment
of 1.5 kathas (4,320 sq. ft) of land each to 21 families evicted, in one of the fastest such
exercises. Among them were 12 belonging to the Ahom community, which is seeking
Scheduled Tribe status, to which Mr. Gohain belongs.

District Commissioner Pronab Jit Kakoty said the eviction drive was conducted following
“‘due process”. He said the affected families, which failed to produce land ownership
documents, were served notices on June 29.

‘I had a larger plot from where we were evicted, but the government has at least provided
some space,” Mr. Gohain said.

Abul Hasan Sheikh, one of some 200-odd Bengali-speaking Muslim families evicted from
Lakhimpur, is not sure if the government would be equally “generous” to provide him an
alternative plot. He is originally a resident of western Assam’s South Salmara-Mankachar
district along the border with Bangladesh.

Chief Minister Himanta Biswa Sarma named him and at least a dozen others from faraway
districts — most of them Muslim-majority — to underline the alleged “agenda of
demographic invasion by strategically occupying lands in areas dominated by indigenous
communities”.

“‘An analysis has revealed that the families evicted from Lakhimpur included 76 from
Barpeta, 63 from Nagaon, seven from Goalpara, and two from South Salmara-
Mankachar. Why should someone from South Salmara go to Lakhimpur instead of going
to West Bengal, about 50 km away?” Mr. Sarma told reporters on Tuesday.

‘Voter list deletions’

The Chief Minister said more than 50,000 people have been evicted from “protected
areas, wetlands, VGR and PGR (Professional Grazing Land), government khas (land
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owned by the government that has not been settled) and wasteland, and those belonging
to satras (Vaishnav monasteries) and namghars (prayer halls)” over the past few weeks.

According to the State’s Revenue and Disaster Management Department, the Assam
Land and Revenue Regulation of 1986, the Land Policy of 1989, and a 2011 Supreme
Court judgment mandate protection of government and village common lands. It also cites
the violation of the Assam Land Grabbing (Prohibition) Act of 2010 as a punishable
offence.

After the BJP came to power in Assam in May 2016, the first eviction drive was carried
out in three fringe villages of Kaziranga National Park and Tiger Reserve. Two persons,
including a minor girl, were killed during the eviction based on a Gauhati High Court order
in September 2016.

“‘Most of those evicted are listed as voters in places from where they came. We have
asked the authorities from where they were evicted to delete their names from the
electoral rolls to eliminate duplicate names,” Mr. Sarma said.

Citing the case of the 12 Ahom families, the All Assam Minority Students’ Union has
demanded rehabilitation for the evicted Muslim families. It claimed many people had lands
they were evicted from before these were declared as reserve forests.

The Opposition parties have criticised the eviction drive for disproportionately targeting
the minority communities. “The Supreme Court and the National Human Rights
Commission should take note of the eviction during the court holidays in Assam to target
poor Muslims. The government must first provide adequate rehabilitation and only then
undertake eviction,” All India United Democratic Front MLA Rafiqul Islam said.

“The BJP government has been projecting the evicted people as Bangladeshi. The
government provided a compensation package of ¥14.72 crore to 332 families evicted
from Kaziranga. People evicted [in 2021] for the Gorukhuti project [Darrang district] were
compensated and given land in the Dalgaon area. Why is the government doing so if
these people are Bangladeshi?” Congress leader and advocate Aman Wadud said.

Others pointed out that the Dhubri district administration has asked 1,400 families
displaced from Chapar town, reportedly to make space for a thermal power plant by the
Adani Group, to relocate to a sandbar in the middle of the Brahmaputra river.

‘Politics of polarisation’

“The eviction is being carried out for two reasons. Firstly, they want to clear land for
corporate houses. Secondly, evicting minorities paves the way for the politics of
polarisation... so that the Hindu voters back the BJP, especially in eastern Assam, where
it is facing challenges,” Raijor Dal MLA Akhil Gogoi said.

Lurinjyoti Gogoi, the chief of Assam Jatiya Parishad (AJP), said eviction drives are a form
of the tried-and-tested ploy of weaponising the “Bangladeshi issue” before the poll.
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The Assembly poll in Assam is due by May 2026.

“The Chief Minister claims he is doing everything for the indigenous people. In reality,
more tribal families have been evicted than the Muslims. In Karbi Anglong, 20,000
Adivasi, Karbi, and Naga families have been evicted to hand over 18,000 bighas of land
to the Reliance Group,” the AJP leader claimed. In Assam, one bigha is equivalent to
14,400 sq. ft.

He also cited 9,000 bighas of land “to be handed over to the Adani Group” in Dima Hasao
district, 45 bighas “taken away” from the Adivasis for a hotel project near Kaziranga, and
75 bighas for a Patanijali project in the Golaghat district. “It is evident why the government
is on a land acquisition spree. Of the 49,000 bighas cleared, only 6,000 bighas were under
the occupation of the religious minorities,” the AJP leader said.
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NHRC asks Balasore SP to submit report

The Commission also directed the district collector and chief district medical officer
(CDMO) to apprise it about the medical care provided to the victim.

https://www.newindianexpress.com/cities/bhubaneswar/2025/Jul/15/nhrc-asks-
balasore-sp-to-submit-report

Express News Service | Updated on: 15 Jul 2025, 9:30 am
1 min read

BHUBANESWAR: The National Human Rights Commission (NHRC) on Monday directed
the Balasore SP to submit a report within 15 days in connection with the self-immolation
of a second year integrated BEd student of Fakir Mohan (Autonomous) College who is
battling for her life at AIMS-Bhubaneswar here.

“District SP is directed to furnish a report along with all the materials before the
Commission within a period of 15 days,” NHRC stated in its order. The Commission also
directed the district collector and chief district medical officer (CDMO) to apprise it about
the medical care provided to the victim.

NHRC'’s order came after it received a complaint in this regard from chairperson of Human
Rights Front India, Manoj Jena, seeking a high-level inquiry into the matter.

“From the allegations made, prima facie it is observed that a female student of Fakir
Mohan (Autonomous) College in Balasore attempted self-immolation after facing sexual
harassment by a professor,” said the Commission.
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First KIIT Row, Now Balasore Student’s Self-Immolation: Why Odisha CM Mohan
Majhi Is On His Own

https://www.news18.com/politics/first-kiit-row-now-balasore-students-self-immolation-
why-odisha-cm-mohan-majhi-is-on-his-own-ws-kl-9442000.html

Reported By : Anindya Banerjee | News18.com
Edited By: Manijiri Joshi | Last Updated:July 15, 2025, 16:10 IST

Odisha CM Mohan Charan Majhi is under attack over the self-immolation of a 20-year-
old Balasore student who had complained of sexual harassment

Last June, in Odisha’s Janata Maidan, in front of a crowd of 30,000 and in the presence
of Bharatiya Janata Party’s top leadership, including Prime Minister Narendra
Modi, Mohan Charan Majhi took oath as the BJP’s first Chief Minister of Odisha.

Barely 13 months later, his political ride has gotten rough.

Both the opposition Biju Janata Dal (BJD) and Congress are gunning for him. At the heart
of it is a 20-year-old woman’s overlooked complaint of sexual harassment, which forced
her to take her life and is now making national headlines.

The 20-year-old girl, who was doing a BEd course, set herself on fire outside the
principal’s office during a protest. She was upset because her complaint against a teacher
was not being addressed.

Taking note of the issue, during her visit to the hospital for its fifth convocation, President
Droupadi Murmu also visited the woman at AIIMS Bhubaneswar on Monday. Within
hours, she passed away.

Odisha CM faces toughest test: Similar case reported earlier this year

Before the victim of Fakir Mohan Autonomous College took the extreme step, a similar
case had rocked Odisha earlier this year.

A 20-year-old Nepalese student at Kalinga Institute of Industrial Technology (KIIT) in
Bhubaneswar reported sexual harassment and blackmail by another student, but the
university’s International Relations Office (IRO) and disciplinary committee failed to act
adequately, disposing of the complaint casually, without referring it to the Internal
Complaints Committee or police. The National Human Rights Commission (NHRC) had
to step in and found it to be a case of gross negligence, amounting to abetment of suicide.
The matter had international ramifications with Nepal getting involved.

Central bodies involved in Balasore case
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In politics, messaging matters and particularly in this case, the BJP has tried to hyphen
itself with Majhi’s administration. The NHRC and National Commission for Women (NCW)
— both central bodies — have taken cognisance of the matter.

“District SP is directed to furnish a report along with all the materials before the
Commission within a period of 15 days," NHRC stated in its order. The Commission also
directed the district collector and chief district medical officer (CDMO) to apprise it about
the medical care provided to the victim while she was alive.

The NCW, recently called the event “deeply disturbing" while asking the Odisha DGP for
report on what action the state has taken within next three days.

It is rather unusual for central bodies to act with such promptness when the crime has
taken place in a state that is ruled by the ruling party — an allegation many opposition
parties such as the TMC, SP have often made.

BJP’s core voter base is women

Women have emerged as the BJP’s core voter base over the past few years. Schemes,
too, have been customised to cater to them — Pradhan Mantri Matru Vandana Yojana,
One Stop Centres, Beti Bachao Beti Padhao, Mahila Shakti Kendra, Working Women
Hostel, among others. States, too, have followed suit and wooed women in Madhya
Pradesh, Maharashtra, Delhi successfully.

the state’s law and order deficiency, hurt that image.

Amid the BJD and Congress’s demand for a judicial inquiry and the BJP leaving Manijhi
to fend for himself, the four-time MLA from Keonjhar faces his toughest test.
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Odisha: Student who set herself on fire alleging inaction on sexual harassment
complaint dies

The student had accused Samir Kumar Sahu, an assistant professor, of seeking ‘undue
and inappropriate favours’.

https://scroll.in/latest/1084510/odisha-student-who-set-herself-on-fire-alleging-inaction-
on-sexual-harassment-complaint-dies

Scroll Staff 13 hours agoUpdated 8 hours ago

An undergraduate student, who set herself on fire after her complaint of sexual
harassment by a faculty member in Odisha’s Balasore district allegedly
went unaddressed, succumbed to her injuries on Monday, The Hindu reported.

A bulletin from the All India Institute of Medical Sciences in Bhubaneswar said that the
student could not be revived and was declared clinically dead at 11.46 pm “despite
adequate resuscitation and all possible supportive management, including renal
replacement therapy at Burns ICU”.

The student had set herself on fire on campus on Saturday shortly after meeting Dilip
Ghosh, the principal of Fakir Mohan Autonomous College, to follow up on her complaint
against Samir Kumar Sahu, an assistant professor.

Sahu was arrested on Saturday and sent to judicial custody. He is facing charges of
abetment to suicide, criminal intimidation, sexual harassment, stalking and outraging the
modesty of a woman.

On Monday, the police also arrested Ghosh on charges of abetment to suicide. This came
a day after the state higher education department suspended him for alleged negligence.

The 20-year-old student had accused Sahu of seeking “undue and inappropriate favours”
and threatening to jeopardise her academic future if she refused. She also alleged that
she was being stopped from attending classes.

The student had first submitted a written complaint to the internal complaints committee
of the college on June 30. She had also told the authorities that she was under extreme
mental stress.

On July 1, she filed a police complaint, on which no action was reportedly taken.

Her father has alleged that the principal had pressured her to withdraw the complaint
instead of taking disciplinary action, The Indian Express reported.

Balasore Superintendent of Police Raj Prasad on Sunday said that a special team has
been formed to investigate the matter. Responding to questions about the delay in taking
action, Prasad said that the police had approached the internal complaints committee
after receiving the complaint.
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The committee had said that it would submit a report within five days, he claimed.

Following the death of the student, Chief Minister Mohan Charan Majhi expressed his
condolences to her family. “Despite the government fulfilling all responsibilities and the
relentless efforts of the team of specialist doctors, her life could not be saved,” he said on
social media.

“I assure the family of the deceased student that all those guilty in this case will face the
stringent punishment as per the law,” the Bharatiya Janata Party leader added. “For this,
| have personally issued instructions to the authorities. The government stands firmly with
the family.”

Opposition calls for Odisha bandh

Eight Opposition parties in Odisha, including the Biju Janata Dal and the Congress, called
for a state-wide strike on Thursday over the student’s death, ANI reported.

The Opposition demanded a judicial inquiry into the matter and the resignation of the
state's higher education minister.

Congress leader Rahul Gandhi said that the student’s death was “nothing less than
a murder by the BJP’s system”.

Instead of delivering justice, the student had been threatened, tormented and repeatedly
humiliated, Gandhi said. “As always, the BJP’s system continued to shield the accused —
and forced an innocent daughter to set herself on fire,” he added.

Former Chief Minister Naveen Patnaik said on Tuesday that the “most painful part is that
this was not an accident, but rather the result of a system that remained silent instead of
helping”.

“...The entire sequence of events reveals that this is nothing less than institutional
betrayal — a planned injustice,” he said.

The National Human Rights Commission and the National Commission for Women have
taken cognisance of the matter, The Hindu reported. Additionally, the Crime Against
Women and Children Wing of the Odisha Police is conducting a separate investigation
into the matter.

The state government on Monday also asked all colleges to form internal complaint
committees within 24 hours. The 2013 Sexual Harassment of Women at Workplace Act
requires all organisations with 10 or more employees to set up such committees.
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20-Year-Old Balasore Student Who Set Herself Ablaze Over Harassment Dies at
AlIMS After 48-Hour Battle; Odisha CM Pledges Justice

Protests erupt, political storm grips Odisha after AIIMS confirms death of the student.
Odisha CM Mohan Charan Majhi has assured the family of harshest punishment for the

guilty.

https://www.republicworld.com/india/20-year-old-balasore-student-who-set-herself-
ablaze-over-harassment-dies-at-aiims-after-48-hour-battle-odisha-cm-pledges-justice

India News | 4 min read | Reported by: Moumita Mukherjee

The 20-year-old BEd student from Fakir Mohan Autonomous College in Balasore, who
set herself ablaze on July 12 on the campus alleging inaction over her harassment
complaints, died late Monday night at AIIMS Bhubaneswar after 48-hour long battle in the
ICU.

The student, who had set herself on fire outside the Principal’s office during a protest,
suffered critical burn injuries and was admitted to AlIMS.

“Despite adequate resuscitation and all possible supportive management including renal
replacement therapy at Burns ICU, she could not be revived and was declared clinically
dead at 11:46 PM on July 14,” according to an official bulletin from the hospital.

CM Condoles, Promises Justice

Odisha Chief Minister Mohan Charan Majhi expressed deep sorrow over the student’s
death and pledged strict action against those responsible. In a statement posted on social
media platform X, he said, “Despite the government's fulfilment of all responsibilities and
the tireless efforts of the expert medical team, the victim's life could not be saved. | pray
for the eternal peace of her departed soul and beseech Lord Jagannath to grant strength
to her family to bear this irreparable loss.”

The Chief Minister further assured that he has personally instructed the authorities to take
the strictest legal action against the guilty. “| assure the family of the deceased student
that all those guilty in this case will face the strictest punishment as per the law...the
government stands firmly with the bereaved family,” the CM wrote.

Political Tensions Escalate

After the news about the death of the student broke last night, protests erupted near
AIIMS Bhubaneswar as her mortal remains were moved for postmortem. BJD and
Congress workers alleged that the government was attempting to hush up the case by
rushing the autopsy and transportation of the body to Balasore.

Police deployed additional forces in Bhubaneswar and along the route to Balasore to
prevent unrest. The autopsy was completed late at night before the body was sent home.
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Deputy CM Pravati Parida and several BJP MLAs visited AIIMS to pay their respects.

Former Chief Minister Naveen Patnaik weighed in, stating that the student was denied
justice at every level.

President’s Visit Hours Before Death

President Droupadi Murmu, who was in Bhubaneswar to attend AlIMS’ 5th convocation,
visited the victim in the ICU earlier in the day. Accompanied by CM Majhi and Union
Minister Dharmendra Pradhan, the President inquired about the treatment and interacted
with the doctors.

Teacher, Principal Arrested

The accused teacher Samir Sahu and college Principal Dillip Kumar Ghosh were arrested
by Sahadevakhunta Police Station. After his bail was rejected by the SDJM Court, Dilip
Ghosh was sent to 14-day judicial custody. Cases are filed under 75(11)/78 (2), 79, 351
(2), 108, 3 (5).

A dedicated wing of the Odisha Crime Branch is now handling the probe.

Meanwhile, the National Human Rights Commission (NHRC) and the National
Commission for Women (NCW) have taken suo motu cognisance of the case. A separate
investigation is being conducted by the Crime Against Women and Children Wing of
Odisha’s Crime Branch.

Odisha Governor Hari Babu Kambhampati has also sought a detailed report from officials.

According to the girl's family, the student had made multiple complaints against the
teacher for harassment but received no concrete action from the authorities.
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Watch: Odisha student dies after setting herself ablaze over ignored harassment
complaints

Watch: Odisha student death case: All we know about

Watch: Odisha student dies after setting herself ablaze over ignored harassment
complaints

The incident has sparked anger, political debate, and calls for urgent reform in how
harassment complaints are handled at educational institutions.

https://www.thehindu.com/videos/watch-odisha-student-dies-after-setting-herself-
ablaze-over-ignored-harassment-complaints/article69815575.ece

Updated - July 15, 2025 08:03 pm IST

A 20-year-old student from Fakir Mohan Autonomous College in Balasore, Odisha, has
died after setting herself on fire on campus following alleged harassment by a senior
faculty member. She reportedly made repeated complaints that went unaddressed. The
incident has sparked anger, political debate, and calls for urgent reform in how
harassment complaints are handled at educational institutions. The Odisha government
has ordered all colleges to ensure they have functioning Internal Complaints Committees.
Opposition leaders have demanded a judicial inquiry, while the National Human Rights
Commission and the National Commission for Women have taken note. Meanwhile, the
teacher accused of harassment and the college principal have both been arrested.

Script & Presentation: Aniket Singh Chauhan
Editing:Tayyab Hussain S M
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Balasore Sexual Harassment Case: STATHIR &t 9d &1 & 1T§ SIGH fPad BRI
THSTE; ST T 8 [T BiS?

https://hindi.news18.com/news/nation/indian-railways-line-construct-48-tunnels-and-
bridge-higher-than-qutub-minar-sairang-to-bairabi-mizoram-line-9401086.html|

Written by: IdI¥ $HAR

Agency:News18Hindi
Last Updated:July 15, 2025, 08:58 IST
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Nagaland Govt Moves to Enroll Children Involved in Begging Into Schools
Following NHRC Advisory

https://ukhrultimes.com/nagaland-govt-moves-to-enroll-children-involved-in-beqging/

July 15, 2025

Kohima, July 15: Protecting the rights of underprivileged children, the Directorate of
School Education, Government of Nagaland, has issued an official advisory to identify
and enroll children involved in begging into government schools. The notification, dated
June 17, 2025, follows the advisory issued by the National Human Rights Commission
(NHRC) for the protection and rehabilitation of impoverished, uneducated children,
women, and differently-abled individuals engaged in begging.

The advisory, signed by the Principal Director, Shashank Pratap Singh, has called upon
members of NGOs, municipal/town/village councils, churches, student unions and the
general public to report details of such children to the Child Helpline 1098 enabling their
enrollment in the nearest government schools.

The Department of School Education specifically seeks to identify out-of-school children
aged 6-14 years who are not enrolled or have dropped out of school before completing
elementary education, including those found begging.

It also seeks to identify children aged 3—6 years whose parents are engaged in begging
and are not enrolled in pre-school, Anganwadi, or Balvatika centers.

All District Education Officers (DEOs), Sub-Divisional Education Officers (SDEOSs), and
Senior SDEOs under Zunheboto district have been instructed to coordinate with the
concerned District Child Protection Units and Child Welfare Committees to facilitate the
admission of such children as per the provisions of the Right to Education Act, 2009.

(Newmai News Network)
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Identify & enroll children involved in begging into schools: Govt

https://nagalandtribune.in/identify-enroll-children-involved-in-begging-into-schools-govt/

NTN | July 15, 2025

In a significant move aimed at protecting the rights of underprivileged children, the
Directorate of School Education, Government of Nagaland, has issued an official advisory
to identify and enroll children involved in begging into government schools.

The notification, dated 17th June 2025, follows the advisory issued by the National
Human Rights Commission (NHRC) for the protection and rehabilitation of impoverished,
uneducated children, women, and differently-abled individuals engaged in begging.

The advisory, signed by the Principal Director, Shashank Pratap Singh, IAS, has called
upon members of NGOs, Municipal/town/village councils, churches, student unions and
the general public to report details of such children to the Child Helpline 1098 enabling
their enroliment in the nearest government schools.

The Department of School Education specifically seeks to identify:

Out-of-school children aged 6-14 years who are not enrolled or have dropped out of
school before completing elementary education, including those found begging.

Children aged 3—6 years whose parents are engaged in begging and are not enrolled in
pre-school, Anganwadi, or Balvatika centers.

All District Education Officers (DEOs), Sub-Divisional Education Officers (SDEOSs), and
Senior SDEOs under Zunheboto district have been instructed to coordinate with the
concerned District Child Protection Units and Child Welfare Committees to facilitate the
admission of such children as per the provisions of the Right to Education Act, 2009.
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Nagaland govt issues advisory for school enroliment of begging children

The notification comes in response to an advisory issued by the National Human Rights
Commission (NHRC) aimed at protecting and rehabilitating impoverished children,
women, and differently-abled individuals engaged in begging.

https://eastmojo.com/nagaland/2025/07/15/nagaland-govt-issues-advisory-for-school-
enrollment-of-beqgqging-children/

by Medolenuo Ambrocia 6 hours ago

Kohima: In a significant step to safeguard the rights of underprivileged children, the
Directorate of School Education, Government of Nagaland, has issued an official advisory
directing the identification and enrollment of children involved in begging into government
schools.

The notification, dated June 17, 2025, comes in response to an advisory issued by the
National Human Rights Commission (NHRC) aimed at protecting and rehabilitating
impoverished children, women, and differently-abled individuals engaged in begging.

As per an official update, the order, signed by Principal Director Shashank Pratap Singh,
IAS, called upon NGOs, municipal, town and village councils, churches, student unions,
and the general public to report details of such children to the Child Helpline 1098. The
department will then ensure their enrollment in the nearest government schools.

The Department of School Education aims to identify out-of-school children aged 6 to 14
who are not enrolled or who have dropped out before completing elementary education,
including those found begging.

It also seeks to reach children aged 3 to 6 whose parents are engaged in begging and
are not enrolled in pre-school, Anganwadi, or Balvatika centers.

Accordingly, all District Education Officers (DEOs), Sub-Divisional Education Officers
(SDEOs), and Senior SDEOs have been instructed to coordinate with the concerned
District Child Protection Units and Child Welfare Committees to facilitate the admission
of such children under the provisions of the Right to Education Act, 2009.
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Nagaland launches drive to rescue children from begging, ensure school
enrollment

Nagaland launches a drive to rescue children from begging and ensure their education.
The initiative aims to protect vulnerable children and promote their development through
school enrolment

https://www.indiatodayne.in/nagaland/story/nagaland-launches-drive-to-rescue-children-
from-beqging-ensure-school-enroliment-1245154-2025-07-15

India TodayNE | Jul 15, 2025, Updated Jul 15, 2025, 8:15 PM IST

The Nagaland government has launched a comprehensive initiative to identify and enroll
children involved in begging into government schools, marking a crucial step toward
breaking the cycle of poverty and exploitation.

Following directives from the National Human Rights Commission, the Directorate of
School Education issued an official advisory on June 17, 2025, targeting children aged 3-
14 years who are either begging themselves or whose parents engage in begging
activities.

Principal Director Shashank Pratap Singh has mobilised a wide network of stakeholders,
including NGOs, municipal councils, churches, and student unions, to report such cases
to the Child Helpline 1098. The initiative specifically focuses on two vulnerable groups:
out-of-school children aged 6-14 years who have either never enrolled or dropped out
before completing elementary education, and younger children aged 3-6 years whose
parents are engaged in begging.

The directive comes as part of a broader effort to rehabilitate impoverished, uneducated
children, women, and differently-abled individuals engaged in begging across the state.
District Education Officers, Sub-Divisional Education Officers, and their senior
counterparts have been instructed to work closely with District Child Protection Units and
Child Welfare Committees to facilitate admissions under the Right to Education Act, 2009.
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IDEA trains NHRC staff on project management

https://thepoint.gm/africa/gambia/national-news/idea-trains-nhrc-staff-on-project-
management

Jul 15, 2025, 12:03 PM | Article By: Ismaila Sonko

The International Institute for Democracy and Electoral Assistance (International IDEA)
recently concluded a four-day training program on project management for staff of the
National Human Rights Commission (NHRC).

The training, held under the EU-funded CODE project, was aimed at building the capacity
of NHRC staff on project planning, delivery, resource mobilisation, and proposal
development; key areas for ensuring effective and impactful project implementation.

At the closing ceremony, Mrs. Jainaba Faye, Head of Country Office for International
IDEA, highlighted the importance of the training in enhancing the NHRC’s ability to design
and manage projects that promote human rights.

“Over the past four days, we have come together with a shared purpose- to strengthen
the Commission’s ability to deliver well-organized, sustainable projects that advance the
cause of human rights,” she said. “This training was not just about learning tools and
methods—it was about transformation, and it's been inspiring to witness that process
among all of you.”

The training, Mrs Faye further explains, was carefully structured around four pillars
aligned with the operational needs of the NHRC, focusing on both individual skills and
institutional performance.

She thus encouraged participants to apply the knowledge gained to real-world challenges
facing the Commission, especially in defending the rights of marginalised communities.

“‘As members of the Human Rights Commission, you carry a profound responsibility.
Project management is not just about meeting deadlines or staying on budget. It is about
translating a vision of justice and equity into tangible results.”

Raphaél Brigandi, Deputy Head of Mission at the European Union Delegation to The
Gambia, also highlighted that effective project delivery requires more than technical
competence. It must be rooted in strong values and a strategic mindset.

“Project management is not merely a checklist of tasks. It demands clarity of purpose,
integrity, and a commitment to delivering real change,” Brigandi stated.

“Through the EU-funded CODE project, and in partnership with International IDEA, we
are proud to support the NHRC in strengthening its capacity to deliver results that reflect
human rights principles and meet the needs of Gambian citizens.”


https://thepoint.gm/africa/gambia/national-news/idea-trains-nhrc-staff-on-project-management
https://thepoint.gm/africa/gambia/national-news/idea-trains-nhrc-staff-on-project-management

THE POINT.GM, Online, 16.7.2025

Page No. 0, Size:(0)cms X (0)cms.

He praised the professionalism and potential of the NHRC team, urging them to continue
growing in their roles and contributing to a culture of accountability, transparency, and
independence in the country’s human rights landscape.

The chairman of the National Human Rights Commission, Mr. Emmanuel D. Joof, equally
advised his staff to make the best use of the training while thanking the partners for
the initiative.
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AIUDF accuses govt of being partisan & demands halt to eviction in Assam

It added that the govt has violated court orders relating to food & alternative
accommodation arrangement for those affected

https://assamtribune.com/assam/aiudf-accuses-govt-of-being-partisan-demands-halt-to-
eviction-in-assam-1584827

By The Assam Tribune - 15 July 2025 12:58 PM

Guwabhati, July 15: Opposing the ongoing eviction drives in various districts of Assam, the
All India United Democratic Front (AIUDF) accused the State government of acting in a
partisan manner and demanded a halt to such actions.

AIUDF general secretary and MLA Dr Rafiqul Islam also charged the State government
and the Forest department of violating court orders relating to the arrangement of food
and alternative accommodation for the people who have been affected by the evictions.

“The eviction drives have targeted landless Assamese and Indian citizens. Their houses
have been bulldozed and they have been forced into the streets. Thousands of families
have been affected by the eviction drives carried out in recent months. This is shameful
for a welfare State. The government’s primary duty is to provide shelter to the citizens. In
contrast, here in Assam, the houses built by poor people with their blood and sweat have
been bulldozed by the government,” Dr Islam said.

He accused the State government of failing to fulfill its responsibilities.

“Instead of conducting a survey and giving them land, the government is evicting such
people. And they are doing it during the court holidays. Still many affected people have
approached the vacation bench of the Gauhati High Court. But evictions are being carried
out even as the cases are going on. Among the people whose houses were demolished
are those who have their names in the NRC of 1951 and the voters’ list of 1965. The court
has asked the government to make arrangement for food and alternative accommodation
for the eviction-affected people but has the government done so? It is contempt of court.
The government is now claiming that people are being evicted from forest lands. But if
these are forest lands, then how are paved roads, water supply under Jal Jeevan Mission
and primary health centres present in such places? People have been paying land
revenue also,” Dr Islam said.

He added, “We urge the court to take up a suo motu case against the State government
and Forest department. We also request the Supreme Court and the National Human
Rights Commission to take note of the issue. The affected citizens must get justice.
Poor Muslims are being targeted. The government must first provide adequate
rehabilitation and only then undertake eviction.”

- By Staff Reporter
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https://www.bhaskar.com/local/rajasthan/pali/news/instructions-given-to-take-action-on-
the-issue-of-gne-myopathy-patients-within-four-weeks-135457176.html
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